
Chen Court 

CENT RAL ALAI NIST  riTI VE T RI BUNAL,am  ALLAHA BAD BEN LI-I 

ALLAHABAD 

Original Applicati cn No. 680_ of 

Allahabad this the — 13:kh  day of July 200U. 

H on bl e 	Rafig Uddin, 

H on' bl  e  

Raj Bali, son of Ghandrika Prasad, 

resid it of 	11.awe ttlawalpur, 

Sarai. Maar ez district Allah abad 

presently posted as Low er division Clerk, 

Indian Institute of Handl oom & Technology ,  

Varanasi 

	 p p li can L 

( 	Bhri Janardan S oh ei ) 

Versus 

1. The Lhi on of India throujh the secretary ,  

Ministry of Textiles, New Delhi. 

2. The Zonal Direct or, Weavers Sarvice Centre, 

Bah aratnag ar Leaver's Colony, Delhi. 52. 

3. The assistant Director (Weaving), 

Indian  Institute of Handl Qum & Technology, 

Chaukaghat, Varanasi. 2. 

...... 	3espondent s  

( 	Shri D.5. Shukla) 
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The applicant seeks quashing of order dated 

20.04.1990  passed by the ,Gonal Jirectur, heaving 

service (;entre, Delhi respondent No. 2 I, contained in 

ti nnexure-1 to the t).44,.) By the said order, the 

applicant has been reverted from the post of ad hoc 

Lower Division Llerk to the post of Jaftari in the 

office of the respondent no 3. 

2. The applicant was appointed as peon on 

0.1.1971 and promoted as Jafatari on 9.7.1979. 

3. The applicant was also promoted as Lower 

uivision Llerk in Group $ (.:1  on ad hoc basis vide 

order dated 24.03.1982. 

4. The applicant claims that he is the senior 

most employee in Group ''.4°  and these promotions 

Group GI  are made Zonewise. The applicant is also 

senior most qualified peoq/Jaftari. The applicant 

has claimed 3jo quota to the post of Lower Jivislon 

Llerk in Group • Ge  from the educationally qualified 

group 'us  employed in terms of circular dated 

23.01.1995 issued by the Government of India. Qut of 

157o of quota of promotion, 10/0 quota is by way of 

Jepartmental examination and 5/0 quota is by way of 

seniority. The examination for filling of examination 

quota of 10/Q group 'C' was held in february, 1990. 

But the applicant failed to qualify in the said 

examination and as a result by impugned order the 
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applicant was reverted on the post of laftari with 

effect from 30.4.1996 from tne post of Lower Division 

Clerk. 

5. 	The case of the applicant is that being 

senior most qualified group '4.0 employee, he is 

entitled to be promoted to the post of Lower Division 

Clerk against 5/0 seniority quota which is still 

unfilled as no promotion to the post of Lower Division 

Clerk has been made in North Zone seniority. The 

applicant states that several Junior persons have 

not been reverted including one Ba 	4ingh on 

Centre Panipat. 

b. 	*le have heard parties counsel and perused 

the record. It has been argued by the learned counsel 

for the applicant that the applicant is entitled 

to the benefit of the U.M dated 25.01.1995 issued by 

the Ministry of Personnel, Public carievances and 

Pension (Department of Personnel, and Training) 

New Delhi. There is a provision for appointment of 

educationally qualified group 	employed to the 

grade of Lower Jivision Glerk and the seniority quo 

has been fixed as 5A. The learned counsel for the 

respondents on the other hand has relied on the 

provisions contained in the recruitment rules 

(annexed as G.A.-1) which provide only 10A quota. 

it is further stated con behalf of the respondents 

that they have also followed the circular dated 

25.01.1995 and two group '1.0 employees have been 

promoted who qualified the competative test held 

a 
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on 24.02.90. But the applicant was not successful 

and hence he could not be promoted to post of Lower 

Division Clerk. however, we find that the respondent 

has not made any mention of bo quota exclusively 

reserved for promotion on the seniority basis. The 

departmental examination for promotion No doubt is 

held for 10/0 promotion quota only. 

7. Evidently promotion against is 513 seniority 

quota is to be made strictly on the basis of seniority. 

it appears the respondents have not carried out any 

exercise for promoting qualified group 9 1.0 employees 

against this quota. Therefore, the claim of the applicant 

for promotion against 5ia seniority quota is correct. 

8. 4ince the applicant was admittedly found 

unsuitable in the liepartment txcmination held for 

promotion and he was promoted on the post of Lower 

Jivision Clerk on ad hoc basis only, the impugned ord 

is not liable to be quashed. The claim of the applica 

for his promotion against bit seniority quota however, 

is justified. Accordingly, we dispose of the present 

with direction to the respondent no. 2 to conside 

the case of the applicant and other similarly situate 

employees for promotion to post of Lower Llivision Cale 

against bib seniority quota as laid down 4J.M. dated 

25.01.1995. Necessary order will be passed within 4 

months from the date of communication of this order. 

9. No order as to costs. 

J •Atl. 

 

/hajari/  

  

  

   


